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IN THE COURT OF THE ADDL. SPECIAL JUDGE - (NDPS), TINSUKIA 

 

  NDPS case no. 01(T)16 
   U/s. 27(b) NDPS  Act, 1985. 

     

Present :     Sri  B.  Sutradhar, AJS, 

                 Addl. Special Judge (NDPS),  

           Tinsukia. 

        

                                          The State of Assam 

                  -Vs- 

  1) Sri  Pritom  Debnath @ Pappu, 

  2)Sri  Jai  Kishan  Sah @ Jackson,  

  3) Sri Jay Gupta. 

                                --------Accused 

 

Appeared: 

                           For the State :    Sri R.C Das, Ld. A.P.P, 

                           For accused - Sri  Pritom  Debnath @ Pappu and     
                                  Sri  Jay Gupta..................Sri N. Prasad, Advocate. 

                  For  accused -Sri  Jai  Kishan  Sah @ Jackson   
                .............................. Sri B.K  Singh, Advocate. 

 

 Date of evidence:   27.11.18, 29.11.18, 08.02.19,       

                   01.03.19, 22.10.19.                 

Dates of argument:  25.02.2021 & 10.03.2021 

Date of judgment:   17.03.2021 
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J  U  D  G  M  E  N  T 

 

1.            The  Prosecution story,  is  in brief that  Sri Khagendra Nath  Das, 

S.I had lodged  an FIR  by  which  alleged  that on  10.01.16 at  about  8 

P.M  while he was  conducting  Naka checking    near  SBI, Makum  on 

the  N.H 37, alongwith  OC, Makum P.S  and  staff, they  found a  Hero  

Honda  Super  Splendor Motorcycle  bearing  regd. no. AS-23-N-7393  

coming  from  Tinsukia side  towards  Makum  side rided  by  three 

bikers. They  stopped  the  motorcycle  and  checked the  same. On 

thorough checking 58 nos. of small  packets(pooria) suspected  to  be  

brown  sugar  were  recovered  under the  seat  of  the  motorcycle  

which  was  concealed there. The  bikers namely, Sri  Pritom  Debnath @ 

Papu, Sri  Joy  Kishan  Sah @ Jackson, Sri Joy Gupta disclosed  that  they  

carried those  brown   sugar  from  Dibrugarh  to  Makum  for  their  

consumption  as  well  as  selling  to  others. 5.3 gm  suspected brown  

sugar was  weighed which  sample  of  1  gm  has  been  made  and  the  

motorcycle  was  also  seized. The three accused persons  were  arrested  

and  brought  to Police  station. Hence,  this  case.  

2.            On receiving the FIR, Makum P.S. registered a case and 

investigated the matter. On completion of the investigation, above named 

accused were charge sheeted and forwarded to face the trial. 

3.            Copies  were furnished to the accused persons for trial. 

Accordingly upon hearing both sides and considering the materials on 

record,   the  charge u/s 27(b) NDPS Act has been framed against  the  

accused persons, to which they pleaded not guilty and claimed to be 

tried.          

4.             During trial, prosecution examined six (6) witnesses. The accused 

persons were examined u/s 313 Cr.P.C and their total plea is denial of 

allegation. 

5.             Arguments  are heard put forwarded by the ld. Counsels for both 

the sides as well as gone through the entire evidence available on record 

to adjudicate the case. 
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6. POINT FOR DETERMINATION :- 

(i) Whether  the  accused persons on 10.01.2016 at about 8 

P.M near SBI, Makum on the N.H 37   in the district of 

Tinsukia were found in possession of 58 nos. of small 

packets(puria) of  Brown  Sugar  measuring  5.3  grams for 

selling and  consumption and  thereby committed an 

offence punishable under section 27(b) of  the NDPS Act   ? 

 
DISCUSSION, DECISION & REASONS THEREOF : 

 

7.             PW.1, Sri Khagendra Nath Das(Sub-Inspector) Barekuri  P.S.   has 

deposed that on 10.01.16 he  was  working  as Attached officer  at  

Makum. On  that  day  at  6 P.M he was   on  duty  at  Makum  town  in  

front  of  SBI at  N.H 37. He  gave   one  G.D entry  vide  no. 285  dated 

10.01.16  vide  G.D entry no. 1. Three  persons  were  coming  by  a  

bike. On  checking their vehicle they found  58  nos. of   small  packets 

(puria) of  suspected  brown  sugar. Then he reported to  his Superior 

DSP about  the seizure. Ext. 2 is  the  authority  letter  of  the  DSP. Then 

he prepared  the  seizure  in  accordance  with  law. He then  seized the  

vehicle and  58  nos. of   small  packets (puria). The  three  persons  

confessed  before him of  possessing  the 58  nos. of   small  packets 

(puria). At  the  same  time he recorded  the  statements  of  Sudip  

Tanti, Udoy Kanu, Bhola  Tanti. On  the  same  day he  lodged  ejahar  at  

the  Makum  P.S. Ext. 3  is  the  ejahar, Ext. 3(1)  is his signature. Ext. 4 

is  the  G.D  entry  regarding  lodging  of  Ejahar. Thereafter  he handed  

the  accused  persons  to  OC. He prepared  the  Ext. 5,  Seizure-list, Ext. 

5(1)  is  his signature  at  the  spot. Ext. 6  is  the  another  seizure-list of  

Digital  weighing  machine, Ext. 6(1) is  his  signature. He has  also  seen   

in  the  court  seized  articles  which  is  exhibited  as M. Ext.  1, Small  

puria.  M. Ext. 2  are  some  papers  and M. Ext. 3, Brown  sugar.  

Thereafter  he handed  over   the Case  Diary  to  the OC, Makum  P.S  

for  onwards  investigation.  
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8.            In Re-examination  by  the Prosecution  the  PW.1 has  stated 

that at  the  time  of seizure he prepared  samples  of  suspected  brown  

sugar.  The three  accused  persons   were arrested  and he recorded  

their statements, they  were   brought  to the  P.S  and  handed  over  to 

the  O.C.  

 

9.              In Cross-Examination  he has  stated  that the  I.O,  Sri  Bhaskar  

Saikia produced  the  seized  materials  before  Special  Judge,  Tinsukia. 

He did  not  accompany  him. Ext. 5  was  produced  before  Special 

Judge on 11.01.16  and  the  same  is  duly  seen  by  the Court. He can  

see  the  seal  and  signature of  the  court. The  Ext. 6 was  prepared  

after preparation of  Ext. 5. The  Ext. 6 is  not  produced  before  Special  

Judge,  Tinsukia. He  is  the  Investigating  Officer  of  this  case. Being  

an  Investigating  Officer  he has  signed  M. Ext. 3. He  is  also  the  

complainant  of  this  case. Mr. Bhaskar Saikia, the  OC, Makum Police  

Station  was all  alongwith him at  the  time of  effecting seizure,  arrest  

of  the  accused  persons. He recorded  the  statements  of  seizure  

witnesses,  accused  persons. He also  arrested  the  accused  persons,  

grounds  of  arrest  were  communicated  to  the  accused persons  by  

him. The  S.I  Sri Bhaskar Saikia only  puts  his  signature  on  the  

forwarding  report  and produced  the  accused  before  the  court. M. 

Exts.  does  not  contain  any  seal,  signature of  any person. M. Ext  was  

prepared   after  registration  of  the  case.  

 

10.           He  further  stated  that  he lodged the  Ext. 3 on 10.01.16  at  

about  10 P.M. In  Ext. 3 he has  not  mentioned  that   he has  been  

authorized  by  DSP,  Head Quarter  to  investigate  the  case. The  DSP  

authorized  him  for investigation  of  case  after  lodging of  Ext. 3. On  

the  day  of  Naka  checking  there  were  10-12  police  constables  were  

deployed   at  NH – 37, Makum  infront  of  SBI,  Makum. The  vehicles  

were  stopped  by  constables  and  checked  by  them. In  Ext. 3  it  is  

not  mentioned  who  stopped  the  motorcycle  no. AS-23-N-7393 and  

checked the  same. It  is not  mentioned  in  Ext. 3 that he   checked  the  

vehicle  and  recovered  any  materials  from  the  said  bike. Not  a  

single  constable who  were  present at  the  time  of  Naka  checking  
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have   been  cited  as  witness  in  this  case. He  took  preliminary  

investigation  of  this  case  but  he  also  did  not  record  statements  of  

any  constable  who  were   present  at  the  time  of  Naka  checking. 

The  authorization  for   investigating  the  case  is  to  be  made  

officially. Official  letters  bears  issue  no.,  memo no. &  seal  of  the  

office. DSP, Head  Quarter  is  having  his  separate  chamber  in  the  

campus  S.P Office,  Tinsukia. All  the  communications  are  made  

through  proper  channel from  the  O/o SP,  Tinsukia through  concerned  

P.S. Ext. 2  does not  contain  any  memo, no.  issue no.  and  seal  of  

S.P, Tinsukia. Ext. 2  is prepared  by  him in  his own  handwriting. No  

endorsement  of  G.D entry  is  available  in  his   Case  Diary  regarding  

authorization for  investigating  NDPS  case  to  him.  

11.            It is  a  fact  that  he  is  not authorized  to investigate  NDPS  

cases as  per  NDPS  Act.  

12.              Ext. 2  was  also  not  produced  in  the  court. No  G.D  entry  is  

found  available  in  the record  that recovery  of  contrabanned by him 

was   informed  to superior  officer.  

13.             He  denies  the  suggestion   that as  no contrabanned  was  

recovered  by him on  10.01.16 at  about  8 P.M  so he did not  inform to  

any  superior  officer.  

14.              In Re-cross-examination  by  the Defence,  the  PW.1 has  

stated that In  Ext.  5  it is  not   mentioned  that the   sampling  was  not  

made after  recovery  of the  contraband.  The Ext.  5 reveals  that  58 

nos.  of  small  packets  were  seized.  The  measurement  of  the  said   

small packets  are  not  mentioned  in  Ext. 5.   

15.               P.W.2, Sri  Angad  Singh  has  deposed  that he doe  not  know  

the informant. He knows two accused persons. He does  not  know  the  

other  accused  person. The incident  took place about 3 years  back   in  

the  evening    time. While  he  was coming  back  from  Makum  Town,  

near  State  Bank  of  India,  Makum, he saw  public  gathering. He  saw  

the  accused  was  detained  by  the police  there. Later, he  came  to  

know  from  the  public  that the  boy  was  detained  for  drugs.  
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16.              The Cross-examination  is  declined  for accused  Pritam  

Debnath,  Jai Kishan and  Joy  Gupta.   

17.              P.W.3,   Sri  Udoy   Kumar   Kanu   has   deposed  that  he 

knows   the  informant. He knows all  the  three accused persons.  The 

incident  took place about 2/3 years  back   in  the  evening    time. At  

the  time  of  incident he  was   at  his home. While he    was  going  

towards  Petrol  Depot,  near State  Bank  of  India,  Makum, he saw  

public  gathering.  He stayed  for  a  while  for  enquiry.  Then police  

obtained  his  signature. Ext.  5 is  the seizure  memo,  Ext. 5(2)  is  his 

signature  on  the  seizure memo. He  saw a packet lying  on  the  table  

wrapped  with  paper. Police did not  show him the  packet by opening  it.  

18.             The Cross-examination  is  declined  for    accused  Pritam  

Debnath  Joy  Kishan and  Joy  Gupta.  

19.             P.W.4, Sri  Sudip  Tanti  has  deposed  that he does                        

not know the  informant. He knows only  two accused persons. He  does  

not know  the   others. The incident  took place about 2/3 years  back   at 

day  time. It  was  4-4:30 P.M. The  day  was  a  Sunday. At  the  time  of  

incident he  was   at  his shop which  is  located  near  State  Bank  of  

India. While  he  was at  his Pan  shop,  the  three  boys  came and 

halted  there. Police  was  already  on  the spot. Police  searched  the 

body  of  the  three boys  and  found  some  packets  containing  white  

powder. Police   prepared  a seizure memo  on  the  spot. Ext.  5 is  the 

seizure  memo,  Ext. 5(3)  is  his  signature  on  the  seizure memo.  He 

saw  M. Ext. 3  in  the  Court. He recognized  his signature  on  the  M. 

Ext. 3.  

20.                 In Cross-examination  for    accused  Pritam  Debnath,  Joy  

Kishan and  Joy  Gupta,  the  PW.4 has  stated that Police   stayed  at  

the  P.O till 9 P.M. On  that  day  he closed  his shop  at  9:30 P.M. The  

incident took place  at  a  distance  of  about  10 feet  from  his shop. The  

boys  came  in a  black colour Hero Honda  Splendour   Bike.  But  he  

does not  know  the registration  number  of  the  bike. When  he puts  

his  signature  on  Ext. 3, it  was  under sealed pack. But M. Ext. 3 
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produced  before  him    today  is  torn out. He did   not  see  from whose 

possession the  alleged  white  powder  was  recovered by  police. He  

saw  the  white  power  in the  hand  of  police  personnel. He  cannot  

say if  police  brought  those  puria  from  somewhere else. The  two 

accused   are  his neighbours that is  why he  knows  them.   

21.            P.W.5 Sri Bhola Tanti  has  deposed that  he  does not know the 

informant but he knows only one accused Jai Kishan. He does not know 

the  other accused persons.  The incident took place around three years 

back but he did not recollect the exact date. The incident occurred at 

evening time. At the time of incident  he was coming from the Bazaar to 

home. He saw public gathering in front of a Pan shop of Mona Tanti. 

Then police called  him and asked him to put signature on  a paper. On 

asking by him police told him that some Ganza, Bhang were seized from 

accused Jai Kishan. There after   he went away.  

22.              In  Cross-examination he has  deposed  that   he  did not see any 

seized material. Today also he has not seen any seized material in the 

court. 

23.              P.W.6, Sri Bhaskar  Saikia  has  deposed that   on  10.01.16  he 

was  working  as  Officer in  Charge  at Makum P.S. On  that  day  Sub-

Inspector Sri Khagendra Nath  Das of  the  same P.S  had  lodged  an  

ejahar. Accordingly,  the  same  was  registered and he started  

investigation. He recorded  the  statement of   Sri Khagendra Nath  Das  

at  the  P.S. He also  examined and  recorded  the  statements of  

accused persons  namely, Sri Pritom  Debnath, Sri  Joy  Kishan  Sah,  Sri 

Joy Gupta. On the  next  day,  he visited  the P.O and  examined  two  

more  witnesses, namely, Sri Angad  Singh  and  Sri Arjun  Dey  and  

recorded  their  statements. He drew  up  one  sketch  map  at  the  P.O. 

Ext. 7 is  the  said  sketch  map,  Ext. 7(1)  is  his signature. The  accused  

were  forwarded  before  the  court. The  sample were  collected  by Sri 

Khagendra Nath  Das and  forwarded  the  same  FSL  through Ld. Supdt. 

of  Police. He also  seized  the R/C of  motorcycle bearing  Regn. no. AS-

23-N-7393, which  was  owned  by Sri Pritom  Debnath. Ext. 8 is  the  

seizure-list. Ext. 8(1) is  his   signature. Thereafter  he collected  the  FSL  
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report  sent  from  Director of  Forensic  Science, Kahilipara, Guwahati, 

Assam  through  the  Ld. Dy. Superintendent of  Police,  Tinsukia. Ext. 9 

is  the  said  FSL Report. Ext. 11  is  the  correspondence  letter  to  the 

Dy. Supdt. Of  Police  from  the Director of FSL. He has  gone through  

the  FSL  Report. The  percentage  of  the  Heroine  found  to  be  2.9. 

On  completion of  investigation he submitted charge-sheet  against  the 

accused persons namely, Sri Pritom  Debnath, Sri  Joy  Kishan  Sah,  Sri 

Joy Gupta U/s. 21(a)/27 NDPS  Act, 1985. Ext. 10 is  the charge-sheet, 

Ext. 10(1) is his   signature on  the  charge-sheet.  

24.            In Cross-examination  the  PW.6  has  deposed that if  more  than  

two persons  are  found  in  motorcycle  then  the  same  attracts  section  

179 of  M.V  Act. During  their patrolling  duty or  Naka checking  if  they  

find  any  person  violating  the Motor  vehicles  rules,  then  they either  

impose  fine  upon  him  or send non  FIR  cases  to  the  court. In this   

case,  the  FIR  form  does  not  contained  any  G.D.  entry no. However,  

in  the  FIR  the informant  has  disclosed  that  three  persons  were  

detained  while  he  was  carrying   out  Naka checking near SBI  on  NH 

– 37. At the  time  of  Naka  checking he was  personally  present with 

the informant. At  the time of preparation of  seizure-list by  informant, 

he was present  alongwith  informant. The entire investigation of  this  

case  is  carried  by him  except  filing of  Ejahar  and preparation of  

seizure-list  of  contraband. He has not  submitted  any  non  FIR case  

against  the  accused  persons  although  they  have violated the Motor  

vehicles rules.  

25.            Ext. 2  reveals  that  it  does  not  bear  the name  of  the  person  

who  allegedly   proved  the  signature over  it. The  C.D  is  silent  

regarding  visit  of  DSP(HQ), Tinsukia  and authorizing  the  informant to  

take   up  the  pre-step  of  the  investigation. He collected  M.C.D  from 

informant, Sri Khagendra Nath  Das. His  M.C.D is  silent  regarding  

giving  information  regarding  seized  contraband  to  DSP(HQ), Tinsukia. 

The  FIR  form  does  not   bear  the  signature of  the  informant. He has  

not  recorded  statements  of  any police  constables  or  Hawildar  who  

were  present  at  the  time  of Naka  checking on  the  day of  
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occurrence. He did  not  verify  the  fact of  seizure  of  contraband  from  

the possession of  the  accused persons by  examining seizure witnesses. 

Ext. 7  was  prepared on  11.01.16. He did  not make  any investigation  

in  respect  of  the  shop  premises of  Sri  Sudip  Tanti and  Sri  Bharat  

Thakur  by  examining  them  till  what  time  they  kept  their  shops  

opened.  

26.           He  denies the  suggestion  that no  contraband  was  seized  from  

the  possession of  the  accused persons. 

27.   O.C  of  a Police  station is  empowered  to  investigate  a  case  

under  NDPS  Act. At   the  time of investigation  he was Sub-Inspector of  

police. The  Ext. 2  was  obtained to  search  the  body of  the  accused 

persons. The  C.D  is  silent  regarding  giving information  to  the  

Superior  officer in  respect of seizure of  contraband.  

28.           He   denies  the   suggestion  that  he have  falsely implicated  the  

accused in  this  case.  

29.           Now  on  going  through  the  evidence on  record, it appears  

that,  PW.1  who  in  his  evidence  stated  that  on checking  vehicles  

they  found  58 numbers  of  small  packets suspected  as  Brown  Sugar  

and  said  matter   was  reported  to Superior  DSP  about  the seizure. 

30.             In  cross-examination he   stated  that  he  is  the  complainant 

of  this  case and  material  exhibits  does  not  contained  any seal, 

signature of  any  person  and  same  are  prepared  after  registration of  

the  case. The  vehicles  were  stopped  by  constables  and  checked  by  

them. But Ext. 3  does not  mention  who  stopped  the  motorcycle 

bearing no. AS-23-N-7393 and  checked the  same. It  is not  mentioned    

that he   checked  the  vehicle  and  recovered  any  material  from  the  

said  bike. Not  a  single  constable who  were  present at  the  time  of  

Naka  checking  have   been  cited  as  witness  in  this  case. Ext. 2  does 

not  contain  any  memo, no.  issue no.  and  seal  of  S.P, Tinsukia. 

 

31.           PW.2  stated  that  he  saw public  gathering  and  the  accused  

was      detained  by  police  and  he  also  came  to  know  from  public  
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that  the  boy  was  detained  for  drugs.  PW.2  is  totally  silent  from  

whom  and  how  the  alleged  drugs  were  seized. PW.3  in  the  same  

way  stated  that  he  saw  public  gathering  and  police  obtained  his 

signature.  Ext. 5  is  the  seizure  memo  but he  also  stated  that he  

saw  a bag  lying  on  the  table wrapped with  paper.  Police  did  not  

show  him   the  bag  by  opening   it.  The  evidence  of PW.2  is  also  

not  clear  what  thing  was  recovered  and  his signature  was  taken.  

32.           The  PW.4  stated that  he  was  at  his  shop,  three  boys  came  

and  police  was  already there.  Police  searched  the  body  of  the  

three  boys  and  found  some  packets   containing   white  powder. 

Police   prepared  seizure-list  and  he put  his  signature  on  the  

seizure-list.  But  in   cross-examination  he  clearly  stated  that   he  has  

not   seen  from  whose  possession  the  alleged  white  powder  was  

recovered  by  police. 

33.           The  PW.5  in  the  similar  way  stated  that  police  called  him  

and  asked  him  to put  his  signature  on  a paper  and  he  asked   to 

the police, police  told  him  that  some  Ganja/Bhang  were  seized  from  

accused  Joy  Kishan,  so  his  evidence  does  not   disclose  that  the  

said  articles  were  seized  from Joy  Kishan.  He  also  stated   that  he  

has  not  seen  the  seized  materials. 

34.            PW.6  is  O.C  who    was  working  at  Makum  P.S.  He  stated  

that  samples  were  collected  by  Khagendra  Nath  Das  and  forwarded  

to  FSL.  He  seized   the  motor-cycle.  He  collected  FSL  Report. In 

cross-examination  he  stated  that  he has not recorded  the  statements  

of  any  police  constable  who  were present  at  the  time  of  Naka-

checking. He  did  not  verify  the  fact  of  seizure  of  contraband  from  

the  possession  of  accused persons  by  examining  seizure  witnesses. 

35.            On  careful  scrutiny  of  entire  evidence,  it appears  that  PW.1  

and  PW.6  are  the  police  persons  who  alleged  that  the  seizure  

articles  were  recovered  from  the  possession  of  the  accused but  the  

vital  question  is  of  other  witnesses, PW,2, PW,3, PW,4 & PW,5  who  

are  the  vital  witness  of  the  case   have  nowhere  stated  in  their  
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evidence  that  the  alleged  contraband  was  seized  from  the  

possession  of  the  accused persons.  

36.           In  an  offence  of  like  nature, Prosecution  shall  have  to  prove  

from  whose  possession,  at  what  time  and  by  what  mode,  the  

seized  contraband  were  recovered  from  the  possession  of  the  

accused  but  these  vital  part  of  evidence  is  lacking  in  this  case  to  

come  to  a  proper  conclusion  that  the  alleged  contraband  were  

recovered  from  the possession  of  the  accused persons. 

37.            In view  of all facts and  circumstances, I  am of  the considered 

opinion that  the  Prosecution  has   failed  to  depict  a  clear  picture   

regarding  the  recovery  of  the  alleged  Brown  Sugar  from  the  

possession  of  the  accused persons  and  in  that  situation, it  can  be  

safely  held  that  the prosecution  has  failed  to prove  the  case  under 

Sec. 27(b) of  the  NDPS Act   against the accused persons.  Hence, the  

accused persons are acquitted   and set at liberty forthwith. 

38.           The  bail  bonds of the accused are extended to six months as per 

S. 437 A Cr.P.C.   

39.          Dispose the seized materials in accordance with law.  

40.          Send a copy of the Judgment to the Deputy Commissioner of 

Tinsukia. 

41.         The  case  is disposed of on  contest.  

42.         Given under my hand and seal of this court on this the   17th day of  

March, 2021. 

                                                            

       Dictated & corrected by me:     

 

      (B.  Sutradhar)                                            (B.  Sutradhar)                    
Addl. Special Judge(NDPS),                           Addl. Special Judge(NDPS),                                                                                       
  Tinsukia.                 Tinsukia.                                                                                             
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A  N  N  E  X  U  R  E 

 

PROSECUTION WITNESSES: 

PW.1, Sri  Khagendra Nath  Das(Sub-Inspector), 

PW.2,  Sri Angad  Singh, 

PW.3,  Sri  Udoy  Kumar  Kanu, 

PW.4,  Sri Sudip  Tanti, 

PW.5,  Sri Bhola  Tanti, 

PW.6,  Sri Bhaskar  Saikia. 

 

PROSECUTION DOCUMENTS : 

Ext. 1, is  the  Extract  copy  of  G.D  entry of  Makum  P.S  285  dtd. 10.01.16, 

Ext. 2  is  the  Authority  Letter, 

Ext. 3 is   the Ejahar,   

Ext. 4  is  the G.D  entry  of  Makum P.S 291 regarding  lodging of  Ejahar,   

Ext. 5 is  the Seizure Memo, 

Ext. 6 & 8  are the Seizure Lists, 

Ext.  7 is  the Sketch  map, 

Ext.  9 is   the FSL Report, 

Ext. 10 is the Charge-sheet, 

Ext.  11 is   the Correspondence  letter, 

M. Ext. 1 is the Small puria, 

M. Ext. 2  are  some  papers, 

M. Ext. 3,  Brown  Sugar, 

 

 

                                                                        (B.  Sutradhar)                     
                               Addl. Special Judge(NDPS),                 
                                       Tinsukia.                                                                  


